Department of Law, Justice and Parli

i
Government of Jammu and Kashmir

amentary Affairs,

{(Judicial Administration Sectjon) Civil Secretarat

JammulSrinagar,

-

Notification
Jammu, the 14" of March, 2018

SRO 123 .- In exercise of the powers conferre :

(1) of section 492 of the Code of Criminal Pmc:duri héa::atseiggg
and tn supersession of notification SRO 141 daled 27-04-2016 the
Government hereby appoint Smt Surekha Bhat, Advocate as 3rd
Additional Public Prosecutor for the Court of 3rd Additional District and
Sessions Judge, Jammu for a period of one year on terms and
conditions as laid down in Gavernment Order No. No.1907 -LD (A) of

2015 dated 22-06-2015

By order of the Government of Jammu and Kashmir.

Sdf-
(Abdul Majid Bhatj
Secretary to Government

NO' LD(A) 2009/52-) Dated: 14 -03-2018.
Copy to the:-

i. Ld Advocate General, J&K, Jammu

2 Director General of Palice, J&K, Jammu

3 Pnncipal Secretary to Government, Home Department

4 Prncipal District and Sessions Judge, Jammu

5 1% Additional District and Sessions Judge. Jammu

§ Deputy Commissioner, Jammu

7 Direclor Liugauon, Jammu

8 Sr Supenniendent of Police, Jammu.

9 Private Secretary to Hon'bie Minster for Law and Justce for informalion of
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the Hon'ble Minister

Private Secretary to H ‘
Parliamentary Affairs for information of the Man'bie MoS

General Manager Government Press. Jammu for pu
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information of the Secretary

Incharge Website, Department of L, J&PA
amt Sgrehha Bhat, E'fAddEt:cmal Publc Proseculor. Jammu
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{Khurshuad'hhmaid Bhatj
\ Deputy (egal Remembrancer
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blication in an exira



